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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 152 OF 2022 

IN THE MATTER OF: 

Ghanshyam Singh Pasi ... Applicant 

Versus 

State of U.P. & Ors. ... Respondent 

AFFIDAVIT ON BEHALF OF MIS RADICO KHAITAN LIMITED 

PURSUANT TO ORDER DATED 26.04.2023 

I, Devendra Singh, son of Shri Mahendra Singh, aged about 64 years, working as 

Senior Vice President (Process) with Radico Khaitan Ltd., r/o RADICO Khaitan 

Colony, House no. 15, Bareilly Road, Rampur- 244901, do hereby solemnly state 

and affirm as under: 

1. That I am duly authorized to swear and affirm the present affidavit on behalf 

_ of Radico Khaitan Limited, the Project Proponent ("Answering 
..-llllil,ii.:.: 

ent") in the above-captioned matter. 

r; ent affidavit is being filed in pursuance and compliance of the 

~-----""'!'!C, ns of this Hon'ble Tribunal in its order dated 26.04.2023 whereby -.. __ - -

this Hon'ble Tribunal directed the Answering Respondent to submi~tfetai ls 

nec\ete 
of its compliance with the Environmet,tJp~i!nce/Consent to 

4
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Establish/Consent to Operate in a tabular format. For ready reference, the 

directions contained in Para 8 of the said order are as under: 

"8. O.A No. 324/2022 titled Shailesh Singh vs. State of U.P & Ors. 

was filed before this Tribunal against the Project Proponent earlier 

complaining about pollution of Kasi River by discharge of its 

industrial effluent. Vide order dated this 18.03.2021 this Tribunal 

directed that regular vigilance may be maintained by the concerned 

SPCBs and other statutory regulators and impact on water quality 

of river Kasi, Dhela, Bhela, Ramganga and finally on Ganga may be 

overseen by CPCB and NMCG. In view of these facts and 

circumstances, we consider to appropriate to direct the Project 

Proponent to file its response in tabular format regarding 

compliance with EC/CTEICTO conditions imposed for abatement of 

environmental pollution and treatment and discharge of effluents 

from its industrial unit in question. " 

set, it is submitted that OA 324/2016 titled Shailesh Singh vs State 

. r adesh & Ors. was disposed off by this Hon'ble Tribunal vide its 

ated 18.03.2021 while dealing with the issues which were different 

·-- - not related to the subject matter of the present case which arises from a 

baseless and ill motivated complaint filed by the · W$it41:Jil'f'lf~:r, 

5
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the above said order dated 18.03.2021 was passed in respect of and covering 

14 industrial units which included the Answering Respondent. 

4. Subsequently, successive Execution Application(s) were filed in respect of

the above said order dated 18.03.2021 passed in OA No. 324/2016. These

Execution Applications were disposed off by the Principal Bench of this

Hon'ble Tribunal on different dates, the details of which are as under:

S. No.

1. 

2. 

3. 

4. 

5. 

Case No. Date of Disposal 

Execution Application No. 19/2021 12.05.2022 

Execution Application No. 23/2022 03.02.2023 

Execution Application No. 3/2023 03.02.2023 

Execution Application No. 25/2023 07.08.2023 

Review Application No. 30/2023 m 21.08.2023 

Execution Application No. 25/2023 

y of the latest Order dated 07.08.2023 in Execution Application No. 

is annexed hereto and marked as ANNEXURE - R/1.

5. In view of the above, it is submitted that the Principal Bench headed by the

then Hon 'ble Chairperson has already dealt with and has passed appropriate

orders regarding the Order dated 18.3.2021 which has attained fi�l�\nd
�L-\--- anent roec 

6
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6. 

. . . above said order 18.3.2021 are no proceedings of any kmd ansmg from 

pending in this Hon 'ble Tribunal. 

That in relation to the proceedings ofWnt Petition · . · · (C) No 13212/2022 filed 

against order dated 29.04.2022 passed in the present proceedings, the 

Hon 'ble High Court is seized with the said writ petition and the said 

proceedings are continuing. The matter is now listed for further 

hearing/proceedings on 1 0 .11.2023. True copies of orders passed in Writ 

Petition (C) No. 13212/2022 are annexed herewith and marked as 

ANNEXURE - R/2 (COLLY). 

7. Without prejudice to the above submissions, the Answering Respondent is 

making its submissions and placing on record its compliance status in terms 

_ _ of the directions of this Hon'ble Tribunal passed on 26.04.2023: 

,fJ A e Production Unit of the Answering Respondent was set up in 194 3 

d as such, at the relevant time, there was no law stipulating 

uirement of Environmental Clearance ("EC") prior to setting up of 

the distillery industrial unit. Currently, the Unit has three plants _ 

Molasses plant, Malt Spirit plant and Grain Spirit plant. The Molasses 

plant was set up in 1943 and the Malt Spirit plant was installed in 

1992. Subsequently, the Grain spirit plant was set up Jul . O~,t&~ 

De~on1n\l\)e 

7
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therefore submitted that all above production units were set up prior 

to the Environment Impact Assessment (EIA) Notification, 2006 dated 

14.09.2006 requiring prior EC for setting up of a distillery unit. 

(ii) In 2021, the Answering Respondent applied for increase of its 

production capacity from 200 KLD to 270 KLD in respect of its 

molasses spirit plant due to use of alternative feed stock (B-heavy 

molasses/Grains) which would not cause any increase in pollution 

load. Accordingly, the Uttar Pradesh Pollution Control Board 

(UPPCB) issued a "No Increase in Pollution Load" Certificate dated 

02.12.2021 to Answering Respondent in terms of the notification 

issued by Ministry of Environment, Forest & Climate Change 

(MoEFCC) bearing No. S.O. 980€ dated 02.03.2021 which exempted 

the requirement of prior EC for expansion of production capacity 

without any increase in pollution load. True Copy of the Certificate of 

"No increase in Pollution Load" dated 02.12.2021 issued by the 

PCB is annexed herewith and marked as ANNEXURE - R/3. 

is submitted that Answering Respondent has not increased its 

oduction capacity of molasses spirit plant from 200 KLD to 270 

KLD as permitted vide 'No Pollution Load Certificate' dated 

2.12.2021 issued by UPPCB, because the permission from the E\~e 
~\i'< 

Department for increased production is awaited. ,,..ne;,r.t.. \'Oi 
Det>v•· 

8
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(iii) The Answering Respondent has been granted by UPPCB, a 

consolidated Consent to Operate & Authorisation (CCA) dated 

19.9.2022 under Section 25 of the Water (Prevention & Control of 

Pollution) Act, 197 4 and under Section-21 of the Air (Prevention & 

Control of Pollution) Act, 1981 (hereinafter referred to as "the Water 

Act" and "The Air Act" respectively) with upgraded capacity of 374 

KL/Day alcohol production on dual feed mode (I 04 KL/day for Grain 

spirit plant and 270 KL/day for Molasses spirit plant). True Copy of 

the CCA issued under the Water Act and the Air Act is annexed as 

ANNEXURE - R/4. 

(iv) A tabular statement of the compliance by the Answering Respondent 

with the conditions of the CCA is annexed herewith and marked as 

ANNEXURE - R/5. True Copy of the latest compliance report 

submitted for the CCA in July 2023 is annexed herewith and marked 

as ANNEXURE - R/6. 

It is further submitted that originally, a Consent to Establish (CTE) 

( Ab .dated 26.12.2021 had been issued for the Boiler Unit of the Answering 

~
1 

- Respondent by the UPPCB which was valid till 22.12.2026. ,, 
l 

Thereafter, the Boiler was installed and put into operation in the month 

of February 2023. Since the Company has obtained CCA from the 

UPPCB with upgraded capacity of 374 KL/day alcohol production on 

_\gti1'' 
dual mode (grain and molasses), the purpose of CTR.t \~ stands 

. .. e~~neu 

9
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achieved. Therefore, there is no requirement to submit any compliance 

reports with respect to the CTE issued for the Boiler. 

8. It is therefore submitted that there is no substantiation of the allegations made 

in the Letter Petition. In view of the same, it is most respectfully prayed that 

this Hon'ble Tribunal may be pleased to dismiss the abovementioned 

Original Application. 

9. That the above statements are true and correct based on records maintained 

by the Answering Respondent in the regular course of its business. 

10. The annexures are true copies of their respective originals. 

µeponent1 

VERIFICATION 

I, the Deponent abovenamed do hereby verify that the contents of foregoing 

affidavit are true and correct to my knowledge, no part of it is false and nothing 

material has been concealed therefrom. 
,nec\erent 

.~;aV
111
e.._ri.i..fi.ed at \2.a..,.._pon this the 2~1-.,\,day of~ !1'023. 

Abbay. ~ 
" . . . . 

10
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Item No. 03 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(BY HYBRID MODE) 

Execution Application No. 25/2023 
 In 

 Original Application No. 324/2016 
(IA No. 642/2023) 

Shailesh Singh  Applicant 

Versus 

State of U.P. & Ors.     Respondent(s) 

Date of hearing: 07.08.2023 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Ms. Preeti Singh & Mr. Sunklan Porwal, Advs. for Applicant in E.A 
25/2023 

Respondent: Mr. Daleep Dhyani, Adv. for UPPCB 
Mr. Sanjeev Ralli, Senior Advocate with Ms. Vanita Bhargava, Adv. 
for M/s Radico Khaitan 

ORDER 

1. This is an application for execution of orders dated 23.03.2021,

25.08.2020 and 05.11.2019 passed by this Tribunal in OA No. 324/2016. 

Contention of the applicant is that Respondents have not complied the 

order of the Tribunal and no remedial action has been taken and there is 

still discharge of untreated water into open lands and the environmental 

compensation as assessed by the State Pollution Control Board (SPCB) 

and directed to be deposited, has not been deposited till date. 

2. In response to the above contentions, learned Counsel appearing

for respondent has submitted that amount of environmental 

ANNEXURE - R/1 11
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compensation (Rs. 7.29 crores) had already been deposited by the Project 

proponent and there is no discharge of untreated water in open land. 

3. Second prayer contended by the learned Counsel for the execution

applicant is that permission from the Central Ground Water Authority 

(CGWA) has not been taken. In response thereof, it has been submitted 

that at present due permission has been taken from the CGWA. This 

execution application is only on two points (i) discharge of untreated 

water which has been denied by the respondents and there is no 

substantial proof by the applicant to substantiate that after the order, no 

remedial action has been taken by the respondent. (ii) permission from 

the CGWA, which been taken. 

4. Nothing has been shown for non-compliance of the orders.

5. Accordingly, the application as filed is not maintainable.

6. However, we direct the SPCB to periodically monitor the

compliance and in case of non-compliance, immediate remedial measures 

must be initiated in addition to taking punitive action and assessment 

and realization of environmental compensation. We further direct the 

SPCB that the amount to the tune of Rs. 7.29 crores which has been 

deposited by the Project Proponent must be monitored and plan of 

utilization be submitted to the Registry of this Tribunal by e-mail 

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

7. With the above observations and directions, the application is

disposed of accordingly. 

8. In view of above, IA No. 642/2023 also stands disposed of.

12
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9. A copy of this order be forwarded to the State PCB by e-mail for

compliance. 

Sheo Kumar Singh, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 
August 07, 2023 
Execution Application No. 25/2023 
In Original Application No. 324/2016 
DV 

13
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$~105 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI

+ W.P.(C) 13212/2022

RADICO KHAITAN LIMITED .... Petitioner 
Through: Mr. Pinaki Misra and Mr. Sanjeev 

Ralli, Sr. Advs. with Mr. Piyush M. 
Dwivedi, Mr. Sudhanshu Chaturvedi, 
Ms. Deepika Singh, Ms. Vanita 
Bhargava, Mr. Ravi Kant Yadav and 
Mr. Mohit Mudgal, Advs. 

versus 

UNION OF INDIA & ORS.    ..... Respondents 
Through: Mr. Rajesh Gogna, CGSC with Ms. 

Archana and Ms. Priya, Advs. for 
UOI. 
Mr. Balendu Shekhar, Mr. Krishna 
Chaitanya, Mr. Sriansh Prakash, Mr. 
Raj Kumar Maurya, Mr. Kamal 
Bandhu and Mr. Ashutosh Rai, Advs. 
for R-2. 

CORAM: 
HON'BLE MR. JUSTICE YASHWANT VARMA 

O R D E R 
%    12.09.2022 
CM APPL. 39979/2022 (for exemption) 

Exemption Allowed, subject to all just exceptions. 

The application shall stand disposed of.   
W.P.(C) 13212/2022 & CM APPL. 39978/2022 (Stay)

Notice.  Since respondent Nos. 1 and 2 are duly represented, let 

counter affidavits be filed within a period of six weeks from today.  

Learned counsel for the petitioner shall take steps for service upon 

ANNXURE - R/2 (COLLY)
14
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respondent Nos. 3, 4 and 5 through all permissible modes including via 

approved courier service.  Those respondents may also file their replies, if so 

chosen and advised.  

Bearing in mind the fact that the identical issues are engaging the 

attention of the Court in W.P.(C) 10592/2022, let this petition be tagged and 

called along with the said petition. 

Prima facie, the Court finds itself unable to sustain the order passed 

Tribunal  which has yet again acting on 

an anonymous complaint proceeded to frame and issue peremptory 

directions for a Joint Committee being constituted and for the said 

Committee inspecting the premises of the petitioner unit and for a report 

thereafter being submitted.   

The Court notes that the aforesaid order has been passed ex parte 

without the petitioner having been placed on advance notice of the 

complaint that was made and being afforded an opportunity to represent 

against the proposed directions which have ultimately come to be issued. It 

is in the aforesaid backdrop that learned senior counsel submits that the 

Tribunal has acted arbitrarily and in excess of the jurisdiction conferred 

upon it by Section 19 of the National Green Tribunal Act, 2010 [ the 

Act ]. Learned senior counsel further contended that the Tribunal has clearly 

not been conferred the power to pass interim orders, ex parte, in light of the 

provisions contained in Section 19(4)(i) of the Act. Additionally, the 

attention of the Court was invited to the earlier proceedings which ensued 

before the Tribunal and ultimately concluded in favour of the petitioner. 

Matter requires consideration. 

Till the next date of listing, there shall be stay of the order dated 29 

15
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April 2022.  This order however shall not be liable to be construed as a stay 

of further proceedings before the Tribunal.   

List again on 07.12.2022. 

YASHWANT VARMA, J. 
SEPTEMBER 12, 2022 
SU 

16
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$~7 & 10
* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P.(C) 10592/2022 & CM APPL. 30644/2022

M/S DHAMPUR BIO ORGANICS LIMITED ..... Petitioner
Through: Mr. Arvind Nigam, Sr. Advocate, Ms.

Jyoti Dastidar, and Mr. Aviral Singhal,
Advocates (M-9560128886)

versus
UNION OF INDIA ..... Respondent

Through: Mr. Ravi Prakash, CGSC with Ms.
Shruti Shiv Kumar & Ms. Usha,
Advocates.

AND
+ W.P.(C) 13212/2022 & CM APPL. 39978/2022

RADICO KHAITAN LIMITED ..... Petitioner
Through: Mr. Pinaki Mishra, Mr. Sanjeev Ralli,

Sr. Advocates with Mr. Shubham
Yadav, Mr. Piyush Dwivedi, Mr.
Shantanu Chaturvedi, Ms. Vanita
Bhardwaj & Mr. Ajay Bhargava,
Advocates (M-9310884005)

versus
UNION OF INDIA & ORS. ..... Respondents

Through: Mr. Daleep Dhyani & Mr. Pradeep
Misra, Advocates for R-3 (M-
9811070721)
Mr. Srianch Prakash, Mr. Raj Kumar
Maurya & Mr. Krishna Chaitanya,
Advocate for CPCB (M-)9999666769

CORAM:
JUSTICE PRATHIBA M. SINGH

O R D E R
% 07.12.2022

1. This hearing has been done through hybrid mode.

W.P.(C) 10592/2022 & CM APPL. 30644/2022

2. The present petition has been filed by the Petitioner – M/s. Dhampur

ANNEXURE  - R/2 (COLLY)
17
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Bio Organics Limited challenging the impugned order dated 29th April, 2022

passed by the Principal Bench of the National Green Tribunal, New Delhi in

Original Application No.291/2022. By the impugned order, various

directions have been issued on the strength of a complaint filed by one Sh.

Naresh Kumar.

3. Mr. Arvind Nigam, ld. Senior Counsel appearing for the Petitioner

submits that the complainant in the present complaint was an

anonymous/pseudonymous person, whose contact details are not even

available with the Petitioner. The same are not even part of the record.

4. Mr. Ravi Prakash, ld. CGSC submits that the Respondent No.2 -

Ministry of Legislative Affairs, Union of India, is not the correct Ministry to

be impleaded in this matter, and the State Pollution Control Board ought to be

impleaded instead.

5. Mr. Arvind Kumar, ld. Counsel appears for the U.P. Pollution Control

Board. On an oral prayer the said Board is impleaded. Mr. Kumar is requested

to accept notice.

6. Accordingly, let an amended memo of parties be filed by the Petitioner

impleading the U.P. State Pollution Control Board, as Respondent No.2.

7. In the meantime, Mr. Ravi Prakash, ld. CGSC may merely obtain a

copy of the alleged complaint received by the NGT, on the basis of which

directions have been passed, and place the same on record, within four weeks.

Copy of the said complaint be also supplied to the ld. Counsels for the

Petitioner, as also, ld. Counsel for the State Pollution Control Board.

8. Let the State Pollution Control Board verify the genuineness of the said

complaint, as also, the bona fides of the complainant, and file a report in

respect of the same, by the next date of hearing.

18
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9. List on 9th May, 2023.

10. Interim order granted on 14th July, 2022 shall continue.

W.P.(C) 13212/2022 & CM APPL. 39978/2022

11. The present petition has been filed by the Petitioner – Radico Khaitan

Limited challenging the impugned order dated 29th April, 2022 passed by the

Principal Bench, National Green Tribunal, New Delhi in O.A. No.152/2022

titled Ghanshyam Singh Pasi v. State of Uttar Pradesh. By the impugned

order, various directions have been issued by the NGT on the basis of an

unsubstantiated Letter Complaint.

12. Notice was issued to the Respondent No.1 – Union of India and the

Respondent No.2 – Central Pollution Control Board, vide last order dated 12th

September, 2022.

13. Mr. Ravi Prakash, ld. CGSC may obtain a copy of the alleged Letter

Complaint received by the NGT, on the basis of which directions have been

passed, and place the same on record, within four weeks. Copy of the said

complaint be also supplied to the ld. Counsels for the Petitioner, as also, ld.

Counsel for the Central Pollution Control Board.

14. Let the Respondent No.2 - Central Pollution Control Board verify the

genuineness of the said complaint, as also, the bona fides of the complainant,

and file a report in respect of the same, by the next date of hearing.

15. List on 9th May, 2023.

16. Interim order granted on 12th September, 2022 shall continue.

PRATHIBA M. SINGH, J.
DECEMBER 7, 2022/Rahul/Ad

19
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$~55
* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P.(C) 13212/2022 & CM APPL. 39978/2022, 17544/2023

RADICO KHAITAN LIMITED ..... Petitioner
Through: Mr. Pinaki Misra, Sr. Advocate with

Ms. Vanita Bhargava, Mr. Ajay
Bhargava, Mr. Shantanu Chaturvedi
& Ms. Prerna Singh, Advocates. (M:
99005 89761)

versus
UNION OF INDIA & ORS. ..... Respondents

Through: Mr. Kirtiman Singh, CGSC, Mr
.Waize Ali Noor, Ms. Shreya V
Mehra and Mr. Madhav Bajaj
Advocates for UOI. (M:
9910027557)
Mr. Balendu Shekhar, Mr. Sriansh
Prakash, Mr. Krishna Chaitanya,
Advocates. (M: 8434343838) with
Mr. Kamal Bandhu L.O. for CPCB.
Mr Arvind Kumar, Standing
Counsel and Mr Ankit Kumar Vats,
Advocates for R-3. (M:
9868001254)

CORAM:
JUSTICE PRATHIBA M. SINGH

O R D E R
% 09.05.2023

1. This hearing has been done through hybrid mode.

2. Mr. Arvind Kumar, ld. Counsel accepts notice on behalf of UPPCB.

Let a copy of the petition be served upon him.

3. List on 10th November, 2023.

PRATHIBA M. SINGH, J.
MAY 9, 2023
dj

ANNEXURE - R/2 (COLLY)
20
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ANNEXURE R/5 

Compliance status of conditions stipulated in Water and Air Combined Dual Mode 

Consent of Molasses & Grain and Malt Spirit Plant dated 19.09.2022 issued by UPPCB 

with validity from 01.10.2022 to 31.12.2026. 

Sr. 

No

. 

Stipulation Compliance status 

Conditions under Water (Prevention and Control of Pollution) Act, 1974 

1. Daily quantity of effluent discharge (KLD): 

a) Kind – domestic

b) Quantity (KLD) – 1200

c) Treatment facility – STP

d) Discharge Point - Ground

The production and 

domestic effluent 

quantity/treatment 

facilities are being 

maintained as per 

consent conditions. 

2. Trade Effluent Treatment and Disposal: - 

The Effluent Treatment Plant consisting of primary/secondary 

and tertiary treatment as is required with reference to influent 

quantity and quality is being operated to maintain treatment 

requirement and zero effluent discharge.  

Zero Liquid 

Discharge (“ZLD”) 

is maintained. 

3. The treated effluent is being recycled to the maximum extent 

and being reused within the premises for gardening etc. Quality 

of the treated effluent meets to the following general and 

specific standards as prescribed under Environment 

(Protection) Rules, 1986 and applicable to the unit from time-

to-time:- 

Industrial Effluent Quality Standard 

S.No. Parameter                      Standard 

1 Zero Liquid Discharge ZLD 

Complied 

4. Sewage Treatment and Disposal: - 

The comprehensive STP as is required with reference to 

influent quantity and quality has been installed and being 

Complied 
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operated efficiently. In case of stoppage of functioning of STP, 

production shall be stopped immediately and the Board shall 

be intimated by fax/phone/email with a report in this regard 

shall be dispatched immediately. 

5. The treated sewage is being reused in gardening as far as 

possible. The STP is being maintained continuously so as to 

achieve the quality of the treated sewage to the following 

standards: 

a) pH: 5.5-9

b) BOD (mg/L): 30mg/l

c) TSS (mg/L): 100mg/l

Complied 

Conditions under Air (Prevention and Control of Pollution) Act, 1981 

1. The applicant shall use following fuel and install a 

comprehensive control system consisting of control 

equipment as required with reference to generation of 

emissions and operate and maintain the same 

continuously so as to achieve the level of pollutants to the 

following standards: 

Air Pollution source details: 

Nos. 
Air 
Pollution 
Source 

Type 
of fuel 

Stack 
no 

Control 
Device 

Height of Stack 

1 
Boiler of 
30 TPH 

Rice 
husk 
wood 
chips 

1 
Particulate 
Matter 

Electrostatic 
Precipitator as 
APCS along 
with stack 
height of 45 
meter from 
ground level 

2 
Boiler of 
26 TPH 

Bio 
gas 

2 
Particulate 
Matter 

stack height 45 
meter from 
ground level 

3 
Boiler of 
65 TPH 

Rice 
husk, 
Coal, 
wood 
chips 

3 
Particulate 
Matter 

Electrostatic 
Precipitator as 
APCS along 
with stack 
height of 65 
meter from 
ground level 

It is submitted that the 

condition has been 

complied with. 

Copy of Analysis 

Report is annexed with 

the Compliance Report 

@ Page No.48 to 64. 
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Emission Quality Standards: 

In case of stoppage of functioning of air pollution control 

equipment, production shall be stopped immediately, and the 

Board shall be intimated by fax/phone/email with a report in 

this regard shall be dispatched immediately. 

4 

DG set 
1250 
KVA, 

Diesel 4 
Particulate 
Matter 

12 meter, 

12 

1250 
KVA, 

meter , 12 
meter,12 
meter,12 
meter,12 
meter,12 
meter,30 meter 
and 30 meter 
from Ground 
level. 

750 KVA, 

700 KVA, 

625 KVA, 

380 KVA, 

1500 

KVA,1500 
KVA 

5 

Bio-Gas 
generator 
1200 
KVA, 

Bio 
gas 

5 
Particulate 
Matter 

12 meters from 
ground level 

1200 KVA 

2. The unit will not use any type of restricted fuel. Complied 

3. Noise from the D.G. Set and other source(s) should be 

controlled by providing an acoustic enclosure as is required 

for meeting the ambient noise standards for night and day 

time as prescribed for respective areas/zones (Industrial, 

Commercial, Residential, Silence) which are as follows :-  

It is submitted that the 

condition is complied 

with.  
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Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 

10.00 p.m. to 6.00 a.m. 

Standard

s for 

Noise 

level in 

db(A) 

Leq 

Industrial 

Area 

Commercia

l Area

Residential 

Area 

Silence 

Zone 

Day 

Tim

e 

Nigh

t 

Tim

e 

Day 

Tim

e 

Nigh

t 

Tim

e 

Day 

Tim

e 

Nigh

t 

Tim

e 

Day 

Tim

e 

Nigh

t 

Tim

e 

75 70 65 55 55 45 50 40 

Copy of Noise Analysis 

report is annexed with 

the Compliance Report 

@ Pages 65 to 70. 

Essential Documents to be submitted 

1. Environment Statement in Form-V of Environment 

(Protection) Rules, 1986 is to be submitted. 

Complied 

Copy of Environment 

Statement is annexed 

with the Compliance 

Report at Page 71 to 

74

2. Quarterly compliance report of the CCA, photograph of 

ETP/APCs/Waste Storage Area is to be submitted. 

Complied 

Photographs of 

ETP/APCs/Waste 

Storage Area annexed 

with the Compliance 

Report at Page 75 to 

92.  

3. Unit has to comply with the following specific & general 

conditions. Non-compliance of any provision of this CCA 

and provisions of the Water Act, Air Act and Hazardous and 

Other Wastes (Management and Transboundary Movement) 

Rules, 2016 will results in legal action under the aforesaid 

Acts and Rules 

Complied 
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4. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 

dated.13.10.2021 issued by Department of Environment, 

Forest and Climate Change, Uttar Pradesh. You are directed 

to develop Miyawaki Forest as per the SOP available at 

URL:-http://www.upecp.in/TrainingSession.aspx for 

ensuring timely compliance of this direction, you are hereby 

directed to submit a bank guarantee with minimum validity 

of one year of the amount equivalent to the sum of initial 

consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty 

Thousand Only) whichever is more, within 30 days from the 

date of issuance of this certificate. In case of non-compliance 

of this direction, your consent will be revoked by the Board 

Complied. Miyawaki 

Forest has been 

developed and 2300 

plants have been 

planted. 

Photographs and copy 

of Bank Guarantee is 

annexed with the 

Compliance Report at 

Pages 93 to 94

5. If the unit uses the ground water and requires the permission 

from SGWA/CGWA for water abstraction, then the industry 

will have to obtain No objection certificate for abstraction of 

ground water. It will be the responsibility of the industry to 

comply with the various conditions of the NOC obtained 

from the competent authority and submit to the Board, within 

3 months’ time failing which CTO will be revoked.  

Permission/NOC for 

abstraction of ground 

water from UPGWA 

has been obtained. 

Further, it is undertaken 

that unit shall comply 

with various conditions 

of the NOC. Copy of 

UPGWD Ground water 

NOC annexed with the 

Compliance Report at 

Pages 95 to 103 

Specific Conditions 

1. This Consent to Operate is valid for production of 374 KLD 

ENA by using Molasses/Sugar Syrup/cane juice/Malt/Grain. 

As per the condition the 

plant is operating on 

dual mode with 65 TPH 

new Boiler. 

2. Unit shall dispose spent wash through MEE and the 

concentrated spent wash shall be disposed through Bio 

composting in 58 Acre bio-compost yard 

Unit is disposing spent 

wash through MEE and 

the concentrated spent 

wash shall be disposed 
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through Bio 

composting in 58 Acre 

bio-compost yard. 

3. Unit Shall restrict lined storage capacity to 15 days of spent 

wash generation 

Complied 

4. Unit shall operate in Zero Liquid Discharge and no effluent 

is allowed to discharge outside the premises. 

Unit is operating on 

Zero Liquid Discharge 

and no effluent is 

allowed to discharge 

outside the premises.  

5. Unit shall comply with the directions of Hon’ble Supreme 

Court, Hon’ble NGT passed by time to time. 

Complied 

6. Unit shall install Electromagnetic Flow Meter at inlet and 

outlet of STP and shall maintain the records. 

Complied 

7. Fly ash shall be stored separately as per CPCB guidelines so 

that it should not adversely affect the air quality, becoming 

air borne by wind or water regime during rainy season by 

flowing along with storm water. Direct exposure of workers 

to fly ash & dust shall be avoided. 

Complied 

8. Unit shall identify recipient drains/ rivulets and their u/s & 

d/s location in consultation with UPPCB and shall carry out 

monthly monitoring of identified recipient drains at u/s & d/s 

location through lab recognized under Environment 

(Protection) Act,1986 and shall submit the analysis report on 

monthly basis by 10th of every month to CPCB and UPPCB. 

1.

The unit must operate and maintain properly the installed 

flow meter and web camera and shall ensure online 

connectivity of flow meter and web camera with server of 

CPCB and UPPCB. 

Complied 

9. Unit shall develop Green Belt in minimum 33 percent area 

of Industrial Premises as per the provisions laid down in 

office order no. H16405/220/2018/02 dated 16-02-2018 of 

Unit has developed 

Green Belt in minimum 

33 percent area of 
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U.P. Pollution Control Board. The copy of said office order 

is available on the website of U.P. Pollution Control Board 

www.uppcb.com 

Industrial Premises as 

per the provisions laid 

down in office order 

no. 

H16405/220/2018/02 

dated 16-02-2018 of 

U.P. Pollution Control 

Board. 

10. Process effluent / any wastewater shall not be allowed to mix 

with storm water. Storm water drain shall be passed through 

guard pond 

Process effluent / any 

waste water is not being 

allowed to mix with 

storm water. Storm 

water drain shall be 

passed through guard 

pond. 

11. Unit shall comply with the conditions of NOC issued by 

ground water department Govt. of Uttar Pradesh for 

abstraction of ground water, valid till 08.04.2024. 

Complied 

12. The overall noise levels in and around area is being  kept well 

within the standards by providing noise control measures 

including acoustic hoods, silencers, enclosures etc, on all 

sources of noise generation. The ambient noise level shall 

confirm to the standards under the Environment (Protection) 

Act 1986. 

Complied 

Copy of Noise analysis 

report is annexed with 

the Compliance Report 

at Pages ___ to ___ 

13. Unit shall dispose the Hazardous waste generated i.e. used 

oil through authorized recycler and send details in prescribed 

format (Form 10) to UPPCB. 

Unit is maintaining the  

disposal of the 

Hazardous waste 

generated i.e. used oil 

through authorized 

recycler and sending  

details in prescribed 

format (Form 10) to 

UPPCB. 
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14. Unit shall comply the provisions of Hazardous and Other 

Waste (Management and Transboundary Movement) Rules 

2016. 

Unit is complying  with 

the provisions of 

Hazardous and Other 

Waste (Management 

and Transboundary 

Movement) Rules 

2016. 

15. Unit shall comply with the provisions of Rule 19 of the 

Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 and send copy of 

Form 10 regarding Manifest for Hazardous and Other 

Wastes. 

Unit is complying with 

the provisions of Rule 

19 of the Hazardous 

and Other Wastes 

(Management and 

Transboundary 

Movement) Rules, 

2016 and submitting  

copy of Form 10 

regarding Manifest for 

Hazardous and Other 

Wastes. 

16. Unit shall comply with the provisions of Rule 20 of The 

Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 and submit Annual 

Returns to State Board in Form IV. 

Hazardous waste 

submitted compliance 

copy is annexed with 

the Compliance Report 

at Pages 104 to 113 

17. Unit shall comply the provisions of Water (Prevention and 

Control of Pollution) Act 1974 as Amended and 

Environment (Protection) Act 1986, and direction issued by 

Hon'ble National Green Tribunal, New Delhi in Order dated 

13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of 

India. 

Complied 

18. Unit shall submit ground water quality monitoring report 

done by MoEFCC approved laboratory in every 3 months 

Unit is regularly 

submitting ground 

water quality 
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monitoring report done 

by MoEF & CC 

approved laboratory in 

every 3 months. Latest 

Analysis Report is 

attached with the 

Compliance Report at 

Pages 114 to 122

19. Unit shall submit the ambient air quality report and stack 

report of the air pollution sources from laboratory authorized 

from MOEF & CC on quarterly basis. 

The ambient air quality 

report and stack report 

of the air pollution 

sources from 

laboratory authorized 

from MOEF & CC on 

quarterly basis is being 

submitted. Analysis 

Report is annexed at 

Pages 59 to 64

20. The applicant shall get analysed the samples of 

effluent/emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEFCC and 

shall report to the UPPCB 

Analysis report is 

annexed at Pages 48 to

64

21. Without the prior consent of the Board unit shall not  bring 

into use any new or altered outlet for the discharge of effluent 

or gases emission or sewage waste from the unit. 

Complied 

22. The applicant shall maintain good housekeeping. All 

valves/pipes/sewer/drains etc. must be leak-proof 

The Unit is  

maintaining good 

house keeping. All 

valves/pipes/sewer/drai

ns etc. are maintained  

leak-proof 

23. The industry shall provide uninterrupted entry to the 

STP/ETP inlet and outlet points, Air Pollution Control 

The industry has 

provided uninterrupted 
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equipment and stack for smooth sampling/monitoring of 

efficiency of pollution control systems. 

entry to the STP/ETP 

inlet and outlet points, 

Air Pollution Control 

equipment and stack 

for smooth 

sampling/monitoring of 

efficiency of pollution 

control systems. 

24. The industry shall provide Inspection Book at the time of 

inspection to the Board's officials 

It is being maintained. 

25. Whenever due to any accident or other unforeseen act or 

event, such emission occurs or is apprehended to occur in 

excess of standards laid down, such information shall be 

reported to the Board's offices and all other concerned 

offices. In case of failure of pollution control equipment, the 

production process connected   to it shall be stopped with 

immediate effect. 

Complied 

26. The industry shall operate in a manner so that all emissions 

be emitted through designated chimney/stack only. 

Complied 
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ffl 

RKL / SR. VP (P)/ 482 

To, 
Member Secretary, 
U.P. Pollution Control Board, 
Building No TC-12V, Vibhuti Khand , 
Gomati Nagar , LUCKNOW - 226010 

10.07.2023 

Sub.: - Compliance status of Water & Air Combined Consent conditions of 
RAD I CO KHAIT AN LIMITED MOLASSES & GRAIN DUAL MODE AND MALT 
SPIRIT PLANT. 

Dear Sir, 
In reference to Water and Air Combined Consent conditions of Molasses & Grain 
Dual Mode and Malt Spirit Plant of Radico Khaitan Limited, Rarnpur, U.P. -
244901. Please find enclosed under cover of this letter compliance status of 
June.-2023 in continuation of compliance status submitted till March.-2023 of 
same. We understand the same is in line with your requirement. 

Kindly acknowledge the receipt. 

Thanking you, 
With regards, 

For RADICO KHAITAN LIMITED, RAMPUR 

sident (P) 

CC:- 1. Regional Officer, UPPCB, 1-A/ INS-1, Avas Vikas Colony Buddhi 
vihar, Delhi Road - Morada bad U .P 

Radico Khaitan Limited 
ISO 9001 : 2015 & 22000 : 2005 Certified Company 

Regd. Office : Bareilly Road, Rampur-244801 (U.P.J 
Tel. : EPABX (0585) 2350601, 2350602, Fax : (0585) 2350009 

Head Office : Plot No. J-1, Block 8-1, Mohan Co-op. Industrial Area 
Mathura Road, New Delhi-110044 ' 

1i I . 191 _11 1 40975400/444/500/555, Fax : (91-11) 41678841-42, 41676718 IE 
e · e-mail : info@radico.co.in xports] 

website : www.radicokhaitan.com 
CIN No. L26941 UP1883PLC027278 

ANNEXURE - R/6 39
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Compliance status of 

Conditions of Water & Air 

Combined Dual Mode 

Consent of Molasses & 

Grain And Malt Spirit Plant 

of Radico Khaitan Limited 

Rampur, U.P. - 244901 

June. -2023 
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Conditions and compliance status of Consent of Radico Khaitan Limited, 
Rampur, U.P.-244901:- 

1. This CCA RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE
AND MALT SPIR PLANT granted for the period from 01/10/2022 to 31/12/2026 and
valid for manufacturing of following products.

Product Quantity Unit

ENA 374 Kilo
Liters/Day 

2. Conditions under Water(Prevention & Control of Pollution)Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of 
Effluent 

Quantity
(KLD) 

Treat
ment 
facility 

Discharge 
point 

Domestic 120 KLD STP ground

Compliance Status:-  The production and domestic effluent quantity / treatment 
facility are being maintained as per consent conditions.  

(ii) Trade Effluent Treatment and Disposal:-The  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent
quantity and quality is being operated to maintain treatment requirement and zero effluent
discharge.

Compliance Status:-  ZLD maintained. 

(iii) The treated effluent is being recycled to the maximum extent and  being  reused
within the premises for gardening etc. Quality of the treated effluent meets  to the following
general and specific standards as prescribed under Environment (Protection) Rules, 1986
and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard 

S.No. Parameter Standard
1 Zero Liquid 

Discharge 
ZLD 

(iv) Sewage Treatment and Disposal :- The  comprehensive STP as is required with
reference to influent quantity and quality has been installed and being operated efficiently
. In case of stoppage of functioning of STP, production shall be stopped immediately and
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the Board shall be intimated by fax/phone/email with a report in this regard shall  be 
dispatched immediately. 

Compliance Status:-  Complied. 

(v) The treated sewage is being  reused in gardening as far as possible. The STP
is  being  maintained continuously so as to achieve the quality of the treated sewage
to the following standards.

S 
N
o
. 

Parameters Standards

1 pH 5.5-9
2 BOD (mg/L) 30mg/l
3 TSS (mg/L) 100mg/l

Compliance Status:-  Complied. 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended:-
i) The applicant shall use following fuel and install a comprehensive control system
consisting of control equipment as required with reference to generation of emissions
and operate and maintain the same continuously so as to achieve the level of pollutants
to the following standards.

Air Pollution Source Details: - 

S 
No. 

Air Pollution 
Source Type of fuel Stack no Control Device Height of 

Stack 

1 Boiler of 30 
TPH 

Rice husk 
wood chips 1 Particulate 

Matter 

Electrostatic 
Precipitator as 
APCS along 
with stack 
height of 45 
meter from 
ground level 

2 
Boiler of 26 
TPH Bio gas 2 

Particulate 
Matter 

stack height 
45 meter from 
ground level 
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3 Boiler of 65 
TPH 

Rice husk, 
Coal, wood 
chips 

3 Particulate 
Matter 

Electrostatic 
Precipitator as 
APCS along 
with stack 
height of 65 
meter from 
ground level 

4 

DG set 1250 
KVA, 

Diesel 4 Particulate 
Matter 

12 meter, 12 

1250 KVA, 

meter , 12 
meter,12 
meter,12 
meter,12 
meter,12 
meter,30 
meter and 30 
meter from 
Ground level. 

750 KVA, 

700 KVA, 

625 KVA, 

380 KVA, 

1500 
KVA,1500 
KVA 

5 

Bio-Gas 
generator 
1200 KVA, Bio gas 5 Particulate 

Matter 

12 meters 
from ground 
level 

1200 KVA 

Emission Quality Standards:- 
In case of stoppage of functioning of air pollution control equipment, production shall be stopped 
immediately and the  Board shall be intimated by fax/phone/email with a report in this regard 
shall be dispatched immediately. 

Compliance Status:-  Analysis report is attached as Annexure – 1. 

(ii) The unit is  not using  any type of restricted fuel.
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Compliance Status:-  Complied. 

iii) Noise from the D.G. Set and other source(s) is being  controlled by providing an
acoustic enclosure as is required for meeting the ambient noise standards for night and day
time as prescribed for respective areas/zones (Industrial, Commercial, Residential,
Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
Standards 
for Noise 
level in db(A) 
Leq 

Industrial 
Area 

Commercial 
Area 

Residential 
Area Silence Zone 

Day 
Time 

Night 
Time 

Day 
Time 

Night 
Time 

Day 
Time 

Night 
Time 

Day 
Time 

Night 
Time 

75 70 65 55 55 45 50 40 

Compliance Status:-  Analysis report is attached as annexure – 2. 

4. Following Essential documents are hereby  being  submitted by the Industry/Unit as
Applicable:-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

Compliance Status:- Environment statement is attached as annexure – 3.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

Compliance status:- Attached as annexure – 4.

5. Unit is complying  with the following specific & general conditions. Non
compliance of any provision of this CCA and provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
in order to avoid  legal action under the aforesaid Acts and Rules.

6. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021
issued by Department of Environment, Forest and Climate Change, Uttar Pradesh ,  we
have developed  Miyawaki Forest as    per the SOP available at URL:-
http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of this
direction, and a bank guarantee with minimum validity of one year of the amount
equivalent to the sum of initial consent fees (Air and Water)  has been furnished .

 Miyawaki Forest has  been developed and 2300 no.  of plants  are planted. Photo 
Graph & Bank guarantee copy is attached as annexure – 5.  
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7. The permission/  No objection certificate for abstraction of ground water  from
SGWA for water abstraction has been obtained . We undertake that we shall   comply with
the various conditions of the NOC obtained from the competent authority and submit
to the Board, within  stipulated time.

 Compliance status:- UPGWD Ground water NOC are attached as annexure – 6.

Specific Condition:- 

1. As per the  condition of the  consent  we are  hereby submitting that  Plant is
operating on dual mode with 65 TPH new Boiler.

2. Unit is disposing  spent wash through MEE and the concentrated spent wash shall
be disposed through Bio composting in 58 Acre bio-compost yard.

3. The  lined storage capacity  is being maintained to 15 days of spent wash
generation equivalent only.

4. Unit is operating on Zero Liquid Discharge and no effluent is allowed to discharge
outside the premises.

5. Unit shall  keep on complying  with the directions of Hon’ble Supreme Court, Hon’ble
NGT passed by time to time.

6. Unit shall install Electromagnetic Flow Meter at inlet and outlet of STP and shall
maintain the records.
Compliance Status:- Complied.

1. 7. Fly ash  is being  stored separately as per CPCB guidelines so that it should not adversely
affect the air quality, becoming air borne by wind or water regime during rainy season
by flowing along with storm water . Direct exposure of workers to fly ash & dust shall
be avoided.

2. Compliance Status:- Complied.

8. Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation
with UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s &
d/s location through lab recognized under Environment (Protection) Act,1986 and shall
submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.
3. Unit must operate and maintain properly the installed flow meter and web camera and
shall ensure online connectivity of flow meter and web camera with server of CPCB and
UPPCB.

Compliance Status:- It’s being  done. 

9. Unit has developed Green Belt in minimum 33 percent area of Industrial Premises as
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per the provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of 
U.P. Pollution Control Board.  

10. Process effluent / any waste water is not being allowed to mix with storm water. Storm
water drain shall be passed through guard pond.

11. Unit is complying  with the conditions of NOC issued by ground water department
Govt. of Uttar Pradesh for abstraction of ground water, valid till 08.04.2024.

Compliance Status:- Complied.

12. The overall noise levels in and around area is being  kept well within the standards by
providing noise control measures including acoustic hoods, silencers, enclosures etc,
on all sources of noise generation. The ambient noise level shall confirm to the
standards under the Environment (Protection) Act 1986.

Compliance Status:- Noise analysis report attached as annexure-2. 

13. Unit is maintaining the  disposal of  the Hazardous waste generated i.e. used oil
through authorized recycler and sending  details in prescribed format (Form 10) to
UPPCB.

14. Unit is complying  with the provisions of Hazardous and Other Waste
(Management and Transboundary Movement) Rules 2016.

15. Unit is complying with the provisions of Rule 19 of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and submitting  copy
of Form 10 regarding Manifest for Hazardous and Other Wastes.

16. Unit is complying  with the provisions of Rule 20 of The Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and submitting  Annual
Returns to State Board in Form IV.
Compliance Status:- Hazardous waste submitted compliance copy is attached as

annexure -7.

17. Unit is complying with  the provisions of Water (Prevention and Control of
Pollution) Act 1974 as Amended and Environment (Protection) Act 1986, and direction
issued by Hon'ble National Green Tribunal, New Delhi in Order dated 13.07.2017 in
OA no. 200/2014, M.C. Mehta v/s Union of India.

18. Unit is regularly submitting ground water quality monitoring report done by
MoEF & CC approved laboratory in every 3 months.

Compliance Status:- Latest Analysis report is attached as annexure – 8. 
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19. The ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC on quarterly basis is being submitted.
Compliance Status:- Analysis report is attached as annexure – 1.

General Conditions: - 
1. The applicant shall get analyzed the samples of effluent/emission/hazardous wastes at

least once a three month from the laboratory recognized by the MoEF and shall report
to the UPPCB.
Compliance Status:-  Analysis report is attached as annexure – 1.

2. Without the prior consent of the Board unit shall not  bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. The Unit is  maintaining  good house keeping. All valves/pipes/sewer/drains etc. are
maintained  leak-proof

4. The industry has provided uninterrupted entry to the STP/ETP inlet and outlet
points, Air Pollution Control equipment and stack for smooth sampling/monitoring
of efficiency of pollution control systems.

5. The industry shall provide Inspection Book at the time of inspection to the Board's
officials.

  Compliance Status:- it’s being maintained. 

6. Whenever due to any accident or other unforeseen act or event, such emission occurs
or is apprehended to occur in excess of standards laid down, such information shall
be reported to the Board's offices and all other concerned offices. In case of failure of
pollution control equipment, the production process connected   to it shall be stopped
with immediate effect.

7. The industry shall operate in a manner so that all emissions be emitted through
designated chimney/stack only.

Compliance Status:- it’s being maintained.
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